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-bat after meeting the domestic con

tion satisfactorily, the wirphs may
exported. I say ‘may he' because that
alo depends m the factor and
allo  port which are not very
encouraging at the moment.
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FPROF. D. P. CHATTOPADHYAYA :
Those countries are our neighbours like
Bangladesh, Burma and Nepal.

Havassmeat to Members of Indian
Hockey team by customs

*695. SARDAR SWARAN SINGH
SOHKIT :

SHRI RAM HEDAOO :

Will the Minster of FINANCE be
pleased to state :

{a) whether members of Indian Hockey
Team were harassed by the customs offi-
cials when they arrived at Midras Aurport
after wining the World Cup Hockey
Tournament ;

(b) whether they had to pay more than
Raupees fifty thousands as duty on articles,
& p;rtlon of which has since been refunded;
an

(¢) if ap, the reasons thereof and what
steps Government propose to take against
the officials for harassing those dignitaries ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PRA-
NAB KUMAR MUKHER]JEE) : (a)
anl (b) : Members of the Indian Hockey
Team inc¢luding officials were received
with all courtesy and no harassment was
cawsed to them by Customs officials at
Madras. On examination of their baggage
thiey were found to have imported articles
in excess of their admissible allowances.

ingly, customs dutyof Rs. 42,141/
and a fiae of Ra. 10350/-was imposed on
the excess goods. All this took only 45/-

The members of the mt;n gzwmn
did not have moncy to pay the duty and
fiae. They wére, Wymm they
oqgyld bring €@o amount later and clear
the goods, They however decided to wait
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till tiye mnoney was brought from the town.
As soon as the money was roveived and

On the matter being brought to notice
the Government decided that in all the
circumstances of the case, the fincs paid
be refunded.

(¢) In view of (a) and (b) mhove th®
question does not arise.
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SARDAR SWARAN SINGH SOKHI ):
T would like to know from the Minister (a)
by whom the team was received and whe-
ther the articles brought by the players of
the hockey tcam were the presents given
to them by their friends abioad, (b) whe-
ther the Gustoms authorities had any pre-
vious information about this and the con-
tents and whether any checking of their
baggage was made while boarding the
plane, and (c) whether the team protested
against the behaviour of the Customs
Offirers at Madras, and under what cir-
cumstances the fine of Rs. 10,350/~ 1m-
posed was refunded.

SHRI PRAN\B KUMAR MUKHER-
JEE : The plaue arrived round about 10
in the Madray airport and those persons
were received at the runway 1tself by then
admwners and other people. They ap-
peared at the customs counter round
about 10.45. Out of 12 officers posted
1n the customs, ten office1s were carmarked
to clear the baggages of thesc yeis.
They twenty in number and they had
146 baggages. All this was cleared within
45 minutes, It was found that many of
themm had brought articles worth more
than Rs. 500 which is the dmussiblc himt,
A view was taken that upto Rs. 1.000
they were to pay only duty, not flne. On
the first Rs. 500, no duty; penalty dots not
arise; upto Rs, 1,000 there was only duty
for Rs. 500 and beyond Rs. 1,000, there
was penalty at the rate of 50 per cent, not
at the usual rate of roo cent. They
were also told thatifthe leader or the chair-
man of the team could provide a conto-
lidated list of the items brought by the
players,they would not search theindividu-
al baggage and they would make valuation
on the list E:nided by the authorities of
the team. But that was not available with
them and the result of that was that they
bﬁtﬂﬁmhme
1 ey were
take admisible
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"'SARDAR SWARAN SINGH SOKHI :
He has not replied : under what circums-
tances the fine was refunded. Have the
Government issued instructions to the
authorities concerned not to impose any
duty or finc on teams coming back after
winning?

SHRI PRANAB KUMAR MUKHER-
JEE : 8o far as refund is concerned, we
thought that they had brought some pres-
tige for the country and so far a1 the ques-
tion of fiac was concerned, we could waive
the finc. But so fa r as duty is concerned,
Government  cannot  take the view
that no duty shall be imposed on goods
brought by a winning team m excess of
what they could do; we cannot take that
vitw.

SHRT SOMNATH CHAT1ERJEE :
May I know whether the players and
officials of the team had themselves dis-
closed the items that were brought ar the
customs authoritics had to find them out
by scarches? How many were the items
which had to be discovered by searches?

SHRI PRANAB KUMAR MUKHER-
JBE : The first proposal was whether the
officers of the team could provide a conso-
lidated list of the items brought by the
players. They could not give that lst.
As a result each had to be asked what he
had and cach gave it and produced other
documents. Whatever they said was taken
on the face value. '

SHRI SOMNATH CHATTERJEE -
Therefore, there was no scarch? T am
trying to fiad out whether the players
realised that they should discloseand leave
it to the Government to decide whether
fine should be paid or not.

THE MINISTER OF FINANCE (SHRI
O, SUBRAMANIAM) : T do not think
therc was any attempt at concealment.

had t the articles bonafide
and unfortunately they had to pay a duty;
boyond & osrtain limit penalty also had to
bo levied, T bope the would agree
that they may be heroes but heroes should
[m think there waa
#up attémpt st concealment.

CHAITRA 28, 1897 (SAK4)

Ore Ansters 18

foadl wer wen saw & oo oiie
Feqreren fawew & wiverfalt & feex
frerad

¥899. ot gwwt W woAa : w1 few
# Parst e A @ ¥ e A
oA T fawer ¥ fagw afaamfort
Flgfomadi® ak & 21919, 1975
* gaTufes 5T GRAT 4459 F AT R
gy ¥ 32 @A gnsofs:

(%) ®rqre %) fam 24 foomgay
¥ faqrgsn, qer  @eedt WX asET X
gan-aan fonq - feaat fasma fast
§ o< forr sifqarfcl % fasg faara
) 7% § 9% 14, AT A A T g
&

(=) ymas afesrt 3 faeg ow
farprag #ur & 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PRA-
NAB MUKHERJEE) : (a) and (b) A
statement 13 laid on the Table of the
House.

Statement

Of the 24 complaints, 14 were found to
be anonymous or donymous, 5 ori-
ginated from the Members of the Public
and the remaining 5 from the Members
of the Staff. None of the g complaints
in which investigations have been completed
so far, have revealed any serious lapaes
on the part of the officers warrantmg
regular departmental proccedings agaimst
them. In 6 of these cascs, the charges
have been found to be bascless and in the
remaining 3 cascs, a warning has been is-
sued to the officers concerned only for
certain technical lapses. It will not be in
the interest of administration and morale
of the Services to furnish at this stage parti-
culars of officers against whom complaints
have been reccived. As already indicated
in reply to the previous Unstarred ques-
tions, the allegations made were about
corrupt practices and dcpartmental icre-
gularities,
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